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FirrY-FIFTH REPORT 

I. the Chairman of the Committee on Private Members' Dills and 
Beeolutiom, having been autboriled by the Committee to preaent the 
Report Oil their behalf, preeent this Pifty-ftfth Report. 

2. The Committee met on the 22nd April, Un5 for-
t Examination of the following Constitution (Amendment) Bills 

under Rule 2M(1> (a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1915 (Awwmdment of 

Clt'dde 'It .u Olllil*" of ertfele to, ac.) by Sbrl c. K. 
Cbandrappan. 

(2) The Constitution (Amendment) Bill, 19?5 (A~t of 
Eig1ath SclMftle) by ShrJ. C. IC. Chandrappan. 

(3) The Constitution (Amendment) Bill, 11'15 (11'ffrdcm of 
MW &mclc 326A) by Shri C. IC. Chandnppan. 

JI. aaailcatien ud allocation of time for dilCnilalon ot Bills (wi. 
ZS:dix) under clauses (b) and (c> of Rule 294 (1) ot the 

es of Procedure. 
m. Allocation of time to the Reeolutionl at item Noa. 4 and S aet 

down tn tM Lilt of Businea for Jl'rida1, the 25th April, 1975. 
EXAMINATION OF CONSTITUTION (AMENDMEN'f) 8IU..S 

3. The Member-ln-chaJ'le of the Bills wu invited to attend the lltttnr. 
He__.. 

4.. After comiderinc all upecta of the Bills, the Committee arrived at 
the following ftndinga: -

FINDINGS 01' raE COMMITJ'EE 
C 1) The Constitution (Amendment) Bill. 1975 (Ammclmet&t of 

article 79 cmd ominioR of at"ticlc 80, •¥'·) by Shri C. K. Chan-
drappan. 

The Bill leeks to amend the Constitution with a view to aboliah the 
Council of States. . .... 

The Committee postponed consideration of the Bill. 
(2) The Comtitution (Amendment) Bill, 1975 (Amendment qf 

E'igf&th Schedule) by Shri C. K. Cbandnppan. 
The Bill seeks to include "Bhojpuri. Konkani, Manipurt and Raju-

tbani" languages in the Eighth Seheclule to the Constitution. 

The Committee recommend that the Member might be permitted to 
move for leave to introduce the Bill 

(3) The Constitution (Amendment> Bill. 1975 (It&Hrtion of MW· 
G1'ticle 326A) by Shrt c. IC. Chandrappen. 

The Bill seeb to imert a new lrticJe 326A in the Constitution with 
a view to ptVVide for elections to the HOUie of the People and the 
Legislative Aaembly of every State on the basis of proportional Npre-
eentation. tbat ia to say, the political parties which are COAteltinf the 
elections shall be given seats in the respective bodies on the bUis of 
the proportion of votes polled by them. 
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The Committee recommend that tbe .Member might be permittecl to 
move for leave ao introduce the Bill. 

CLASSJFICATION AND ALLOCATION OF TIME TO BILLS 
5. Tbe llemben-in-cbarge of the Bills were invited to attend the sit. 

tint- 8bri Rljdeo Singh attended. 
8. After comideriq all upectl of tbe Billa, the Committee recommencl 

that all the Bills reterred IO in the Appendix be pi.ced in category 'B'. 
The Committee reoommeDcl allocation of time for each of the Bills u 
ahown in column 5 of the Appendix. 

ALLOTMENT OF TIME TO RESOLUTIONS 
7. The Memben who bad tabled the Resolutions were invited to attend 

the lit'ttDg. None of them attended. 
8. The Committee recommend the allocation of time u follows:-

(1) ReloluUon reprd.lq constitution of Parliamentary 
Coounitteel for Miiaistria and Departmenta • • 2 hours 

(2) Resolution relU'Cliq Committee for welfare of 
weaker ~ ol IOdet7 • • .. • • 2 hours 

9. The Committee recommend tbat-
(i) Shri C. K. Chandrappan be permitted to move for leave to 

introduce his Constitution (Amendment) Bills umely, (1) 
The Constitution (Amendment) Bill (Amendme11t of figJdh 
Schedule) and (Z) The Constitution (Amendment) Bill (la-
""10n. Of MW mide 326A); 

(ll) the clualftcatlon and allocation of time to BW. by the Com-
mittee, u lbown in the Appmdt•, be apeed to b1 the Home; 
and 

(W) the alJocatioG of time to rwlu~ u shown. in puaaraph 8 
above. be aareecl to by the Houle. 

Nsw Dam; 
Apr! !!t 19'15 
v atlGkJaa 2. 1897 (&Ilea). 

G.G.SWELL,, 
Chainncm, 

Commtuee on Private lfnnben' BUlt 
cmd Raolutiotu 



APPEND IX 

:SL N.ncol.tbc BiB and die~ 
No. 

I :a 

I The Stlllt PiDw:ial Colpa&-. (A~ em. 
1975 (Am i••lf _.._IS• :as) bJ Sbd A$lll 
Sdbi. 

:a The IadiaD Tran 11 bip em. 1975 bJ Sbd Mal Bcblrl v..,.,.. 
3 Tbe ComdtuticJD (~BPI. 1975 (An1111 in• 

".,,... al4) bJ Sbri Mldbu 1.ialQ9. 

• Tbe NGawndenn el. tbe Bdacllliaal1 lllldtutiont 
Bill. 1975 bJ S1ui ...., Slap. 

' The O••'l'lldoa (AINM - llill.197S (Slita'fllfi• 
If....- uo) bJ Sbri Bra s.m,... 

' :llGIPM'l>-33e L.S.-L. R~Tf- 580. 

Bill No. CueaocT Time re-
recomm- awnmad-
ended ed bJ tbe 

Commlaee 

3 4 s 

30ol.1975 B :a houri 

a6ot197s B a boun 

8 ol.1975 B :a boun 

JI ol1975 B :aboun 

a, o1197s B :a boun 




